
IN TFIE CENTRAL AD?1IS1ATIVE 7RIBUNAL 

CALCUTTA BEItH 

No. O.A. 357 of 1997. 

Date of Order : 16.07.2003. 

Present $ lion' b].e Mr. B.P. singh, Administrative Member 

Hon' ble Mr. N Prusty, Jxlicial Neither 

Biswanath Saha 

_vs - 
Union of India & 0rs. 

For the applicant 	: Ms. B. Ghosal, counsel 

Ms*  S. Das, counsel 

For the respondents : Ms. U Sanyal, Counsel. 

I  ORDER 

B. P4 SI22H1 AN: 

This appllcatin has been filed by the applicant against 

rEjection rnamo dated 13, 11.95 by which the recruitment to the 

cadre of Postal Assistant from the Extra Departmental Official5 

against unfilled vacancies of departmentai quota of 1994 Was 

Closed. The applicant has prayed for the following relief s: 

' 01  a) To direct the respondents to cancel, withdraw and/or 
rescind the impugned memo dated 13. 11.95 conunicated 
vide memo dated 13.06.96, being Annexure 'A.. 1' hereof; 

To direct, the respondents to give appointment to the 
applicant to the said post of Postal Asstt in 
consideration of his qualification, recruitment rules 
of the Govt, of India and memo dated 6.4,95. 

To direct the respondents to deal with and/or dispose 
of the representatjons. 

To direct ,the respondents to produce the entire 
records of the case before this Hon'ble Tribunal 
for adjudication of the points at issue; 

And to pass such further or other Order or Orders 
and/or Directions or Directions a, to this Hon'ble 
Tribunal may deem fit and proper," 

2; 
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- 	2. The applicant is a mener of O.B.C. and joindd as Extra 

ipartmental Mail Peon (EDMP) at Bagdabra in April 1995 and 

since then he has been working In the post diligently, sincerely 

and efficiently. The respondent no.0 3 vide his memo dated 

6. 4..i995 enclosed as annexure 'A' invited applications from 

Extra Departmental hgerits with prescribed qualification, 

experience etc., for the post of Postal Asstts, against depart-i 

mental quota vacancies remaining unfilled. The applicant had 

requisite qualification and f01fiiled conditionsand he was 

expecting his selection on the post. But suddenly on 13. 11.95 

the applicant came to know about the decision of the Chief 

Post Master General that the result for selection of Postal 

Asats. against the departmental quota as well as direct quota 

for the year 1994 has already been announced and, therefore, 

,there is no scope for offering vacancies to the EztraDepart 

mental Agents who are eligible for promotion against the 

departmental quota of Postal Assistants cadre and,, therefore, 

the case was treated as closed. Aggrieved by the said order, 

the applicant had filed this O.A. and prayed for the reliefs 

stated above. 

Ms, B. Ghosal, ld, counsel leading Ms. S. ])as, ld. counsel 

appears for the applicant and Ms U. Sanyal, id. counsel appears 

for the respondents. Reply and rejoiider have already been 

filed in this O.A.. We have heard the id,. counsels and gone 

through the application, reply and rejoinder. 

Ld. counsel for the applicant submitted that the applicant 

COfltct...... 3. 
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fulfilled the prescribed conditions for selection on*,., *: 

the post of Postal Assistant against the E.D.A. against 

the unfilled vacancies of departmental quota and accord- 

ingly he applied for the same and he was found eligible 

for such selection. The applicant expected his selection 

on the post when suddenly he cane to know that the said 

process has been closed on the ground that the result for 

selection on the post of Postal Assistant against direct 

quota and departmental quota has since been already 

announced. The ld. Counsel for the applicant suiuitted 

that when the applicant was found eligible for the post, 

his application was sent back to the respondent No.0 3 and 

the applicant came to know that his case would be con- 

sidered as soon as the selection board is formed or 

constitutea as per rules, the applicant was expecting his 

selection on the post. But before such selection board could 

be constituted, the result of the selection of Postal 

Assistants against direct quota and departmental quota 

was announced. The case of the applicant was not thus 

considered and he was eprived of a life time diarice 

for promotion to the cadre of POtl Astt..The ld. counsel sub- 

mitted that the respondent authorities did not appear to 

have acted with fairness and transperanj. 

5. 	The ld. counsel for the respondents su1ti'itted 

that no doubt, after the direct recruitment, departmental 

quota of 18 vacancies remained unfilled. For filling up oftthese 

were 	 eigibiEDAgents for 
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selection on the post of Postal Assistant against the 

unfilled departmental quota. Applications were received 

and the applicant was one of the candidates who was 

eligible for being considered for such post. The eligible 

candidates were requited to be considered by the properly 

Constituted Selection Cotunittee. But before the Selection 

Committee could be constituted and the candidatures of 

all the applicants including the present petitioner could 

be considered, it cane to the notice of the aaninistration 

that the result of selection for the post of Postal Assis.. 

tant against direct quota as well as departmental quota 

has already been announced and, therefore, the question 

of consideration of the eligible candidates did not arise. 

According to the prescribed rules, once the result has 

been announced, the unfilled vacaricies, if any, were 

required to be carried over to the next year for further 

selection. In other words1  no doubt, the applicant was 

eligible for the post against the unfilled Vacancies of 

the departmental quota and he was the only candidate but 

his candidature was not considered by the duly constitd 

Selection Canmittee and, therefore, he does not have any 

claim to the post of Postal Assistant because he made 

application as one of the eligible candidates for the post 

and no further action has been taken for selection to 

that post. As such,, since the process of selection was 

not completed and the applicant was not finally selected 

and approved for the post by the competent authority, he 

has not acquired any sUbstantive right for the post. In 

addition to this, the ld. counsel further sUbmits that 
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in the subsequent year the applicant applied against 

similar vacancies and ws selected and appointed as Pos-

tal Assistant on 27. 10. 1999. In View of the aJDoVe, the 

id. counsel for the respondents submits that the applicant; 

has no case and,. therefore, the sane should be diissed. 

6. 	In view of the above submission5, we find no merit 

in this case and, threfore,we diniss the applidation 

without any order as to cOsts. 

zra (A) 


